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In the Punjab And Haryana At Chandigarh

Case No : Civil Writ Petition No. 15856 Of 2022

Sanny Kumar And Ors APPELLANT

Vs

State Of Haryana And Others RESPONDENT

Date of Decision : 25-07-2022

Acts Referred:

Citation : (2022) 07 P&H CK 0100

Hon'ble Judges : Anupinder Singh Grewal, J

Bench : Single Bench

Advocate : Dr. Rishi Pal Singh, Anant Kataria, Pritam Saini

Judgement

Anupinder Singh Grewal, J

The petitioners are seeking direction to the respondents to decide the appeal/
representation dated 25.10.2020 (Annexure P-2).

Learned counsel for the petitioners contends that the petitioners have been
working for over 21 months as Sweepers but later on they were not allowed to
work. He also states that petitioner No.1 has sent a representation (Annexure
P-2) in this regard to the respondents and prays that the petition may be
disposed of with a direction to respondent No.4 to consider and decide the same.
He also states that the petitioners may be permitted to file a supplementary
representation.

Issue notice to the respondents.

Mr. Kapil Bansal, DAG, Haryana accepts notice on behalf of respondents No.1, 2,
5 & 6. Mr. Pritam Saini, Advocate accepts notice on behalf of respondents No.3, 4
and 6.

Heard.

The petitioners would be permitted to file a supplementary representation within
a period of 10 days. The petition is disposed of with a direction to respondent
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No.4 to consider and decide the representation (Annexure P-2) and the
supplementary representation, if any, within a period of two months from the
date of receipt of certified copy of this order.
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